
REGISTERED No. D.222

The Gazette of India
PUBLISHED BY AUTHORITY

No. 15] NEW DELHI, SATURDAY, APRIL 13, 1963/CHAITRA 23, 1885

CONTENTS

PART I—SECTION 1.-Notifications relating to Non-
Statutory Rules Regulations and Orders
and Resolutions issued by the Ministries
of the Government of India (other
than the Ministry of Defence) and
by the Supreme Court . . . .

PART I—SECTION 2.—Notification a regarding
Appointments, Promotions Leave etc.
of Government Officers issued by the
Ministries of the Government of India
(other than the Ministry of Defence)
and the Supreme Court . . . .

PART I—SECTION 3-—Notifications relating to
Non-Statutory Rules, Regulations,
Orders and Resolutions, issued by the
Ministry of Defence

PART I—SECTION 4—Notifications regarding
Appointments., Promotions, Leave etc.
of Officer!!, issued by the Ministry of
Defence . . . .

PART II—SECTION 1.—Acts, Ordinance and
Regulations

PART II —Sections 2 —Bills and Reports of Select
Committees on Bills . . . .

P A R T I I — SECTION 3 — SUB-SECTION (1)—General
Statutory "Rules (including orders,
bye-laws, etc. of a general character)
issued by the Ministries of the Govern-
ment of India (other than the Ministry of
Defence) and by Central Authorities
(other than the Administration of Union
Territories)

PAGES

179

165

25

119

Nil

Nil

1963

PART II—SECTION 3.—SUB-SECTION (ii).—Statutory
Orders and Notifications issued by the
Ministries of the Government of India
(other than the Ministry of Defence) and
by Central Authorities (other than the
Administration of Union Territories)

PART II—SECTION 4.—Statutory Rules and Orders
notified by the Ministry of Defence .

PAST II I —SECTION I,—Notifications issued by the
Auditor General, Union Public Service
Commission, Railway Administration,
High Courts and the Attached and Sub-
ordinate Offices of the Government of
India {Published at Simla)

PART III —SECTION 2.—Notifications and Notices
issued by the Patent Office, Calcutta
( P u b l i s h e d a t S i m l a ) . . . .

PART III —SECTION 3.—Notifications issued by or
under the authority of Chief Commis-
sioners (Published at Simla)

PART III —SECTIONS—Miscellaneous Notifications
including notifications, orders, advertise-
ments and notices issued by Statutory

' Bodies (Published at Simla)
PART IV— Advertisements and Notices by Private

individuals and Private bodies {Published
at S i m l a ) . . . . . .

Weekly Epidemiological Reports for week ending
6 th April, 1963 , . , .

Births and Deaths from Principal diseases in towns
with a population of 30,000 and over in
India during week ending 16th March,
1963

PAGES

1121

99

385

145

139

43

251

PART I—Section 1

Notifications relating to Non-Statutory Rules, Regulations and Orders and Resolutions issued
by the Ministries of the Government of India (other than the Ministry of Defence) and

by the Supreme Court

PRESIDENT'S SECRETARIAT

New Delhi, the 4th April 1963

No 40-Pres./68.-The President is pleased to approve the
award of"the ''VISHISHT SEVA MEDAL/DISTINGUISH-
ED SERVICE MEDAL" Class I, for distinguished service of
the most exceptional order to:—

Major General DIWAN PREM CHAND (IC-161).
Brigadier REGINALD STEPHEN NORONHA (IC-5S1).

M.C

CORRIGENDUM
New Delhi, the 5th April 1065

No. 41-Pres/68/-In this Secretariat notification No.
70-Pres./62, dated the 12th November, 1962, publish-
ed in English and in Hindi in Part-I, Section-1 of the Gazette
of India "dated the 1st December, 1962, in Serial No. 6:—

On page 372
(i) For "9136074 Sepoy SONAM ANGCHOK, J & M Mili-

tia (Posthumous)

Head "9135845 Sepoy SONAM WANGCHUK, J & K Mili-
tia (Posthumous)."; and

(ii) In line 2 of the citation, for "Sepoy Sonam Angehok"
read "Sepoy Sonam Wangchuk.".

S. DUTT, Secy.

( 179 )
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MINISTRY OF HOME AFFAIRS

RESOLUTION

New Delhi, the 1st April 1963

No, F.4/S1/61-T.—The Government of India have had
under consideration the establishment of a Central Bureau of
Investigation for the investigation of crimes at present handl-
ed by the Delhi Special Police Establishment including
specially important cases under the Defence of India Act and
Rules particularly of hoarding, blackmarketing and profi-
teering in essential commodities, which may have repercus-
sions and ramifications in several States; the collection of
intelligence relating to certain types of crime; participation
in the work of the National Central Bureau connected with
the International Criminal Police Organisation; the mainten-
ance of crime statistics and dissemination of information re-
lating to crime and criminals; the study of specialised crime
of particular interest to the Government of India or crimes
having all India or inter-State ramifications or of particular
importance from the social point of view; the conduct of
police research; and the co-ordination of laws relating to
crime. As a first step in that direction, the Government of
India have decided to set up with effect from 1st April, 1963
a Central Bureau of Investigation at Delhi with the following
six Divisions, namely:—

(1) Investigation and Anti-Corruption Division (Delhi
Special Police Establishment),

(ii) Technical Division,
(iii) Crime Records and Statistics Division,
(iv) Research Division,
(v) Legal and General Division,
(vi) Administration Division.

The Charter of functions of the above said Divisions will
be as given in the Annexure. The assistance of the Central
Bureau of Investigation will also be available to the State
Police Forces on request for investigating and assisting in the
investigation of inter-State crime and other difficult criminal
cases.

V. VISWANATHAN, Secy.

ANNEXURE

I. Investigation and anti-corruption Division (Delhi
Special Police Establishment).

(1) Cases in which public servants under the control of the
Central Government are involved cither by themselves or
along with State Government servants and/or other persons.

2. Cases in which the interests of the Central Government,
or of any public sector project or undertaking, or any statutory
corporation or body set up and financed by the Government
of India are involved.

3, Cases relating to breaches of Central Laws with the
enforcement of which the Government of India is particularly
concerned, e.g.

(a) breaches of Import and Export Control Orders,
(b) Serious breaches of Foreign Exchange Regulation Act,
(c) Passport frauds,

(d) cases under the Official Secrets Act pertaining to the
affairs of the Central Government,

(e) cases of certain specified categories under the Defence
of India Act or Rules with which the Central Gov-
ernment is particularly concerned.

4 Serious cases of cheating or fraud relating to the
Railways, or Posts & Telegraphs Department, particularly
those involving professional criminal* operating In several

5. Crime on the High Seas.
6. Crime on the Airlines.
7. Important and serious cases In Union Territories

particularly those by professional criminals.
8. Serious cases of fraud, cheating and embezzlement

relating to Public Joint Stock Companies.
9. Other cases of a serious nature, when committed by

organised gangs or professional criminals, Or cases having
ramifications in several States including Union Territories,
serious cases of spurious drugs, important cases of kidnapping
of children by professional inter-State gangs, etc. These ouea
will be taken up only at the Tcquest of or with the concurrence
of the State Governments/Union Territories Administration!
concerned.

10. Collection of intelligence about corruption in the public
services and the projects and undertakings in the public
sector.

11. Prosecution of cases investigated by this Division.
12. Presentation of cases before Enquiry Officers In which

departmental proceedings are imtituied on the recommenda-
tion of this Division.

II. Technical Division

1. Technical assistance in investigation of cases involving
accounts.

(2) Specialised assistance In cases Involving Railway and
Postal accounts.

3. Assistance in cases Involving assessment of Income-tax,
Estate Duty etc,

4. Examination of accounts and assets etc. in cases relating
to allegations of disproportionate assets.

5. Examination of cases investigated by the Bureau which
have an Income-tax aspect, and communication of information
with a view to enabling the Income-tax Department to
recover the evaded tax.

Ill, Crime Records and Statistics Division

1. Maintenance of all-India statistics of crime,

2. Study of all-India trends in thefts and losset, and
recoveries of fire-arms and ammunition, and note-forgery and
counterfeit coining,

S. Collection and dissemination of information about Im-
portant inter-State criminals.

4. Preparation and circulation of reports and review*
relating to crime in India,

5. Participation in the work of the I, C. P. O., N. C. B.,
U. N. O. Reporter for Crime.

IV. Research Division

1, Analysis and srudy of specialised crimes and of problem*
of a general nature affecting the Police, e. g.

(i) trends and causes of serious crimes in different area*,
(ii) preventive measures, their effectiveness and relation-

ship with crime,
(iii) Improvement in methods of Investigation, utility and

results of introducing scientific aids and equipment,
(iv) Inadequacy of laws; coordination of laws relating to

crime in various States,
(v) criminal gangs operating in more than one State-

wandering gangs—Ex-rriminaZ Tribes—habitual
offenders,

(vi) crime amongst the Tribal people,
(vii) inter State note-forgery and counterfeiting,
(viii) social factors in crime,
(Ix) industrialisation and crime,
(x) juvenile delinquency,

(xi) kidnapping of women and children.

2, Participation in the work of the Central Forensic,
Science Advisory Committee and the Central Medico Legal
Advisory Committee.

V. Legal and General Division

(A) Legal Section

1. Legal advice in cases investigated by the Investigation
and Anti-corruption Division,

2. Conducting prosecution in Important cases,
8. Review of judicial decisions relating to criminal law and

procedure for publication in the C. B. I. Gazette,
4. Compilation and circulation of law Digest,
5. Inadequacy of and amendments to laws,
6. Coordination of laws relating to crime in varioua State*.
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(D) General Section

1. Matters relaiing to organisation, policy and procedure.
2. Intcr-Slate Conferences relating to crime and anti-

•corruption work.
3. Appreciation reports regarding modes of corruption In

•various Government Departments and Public Undertakings.
4. Correspondence with Ministries and States on general

• questions relating to policy, procedure, etc,
5. Training Courses .in anti-corruption work.
6. C, B. I. Gazette.

7. Photographic section,

VI. Administration Division

All establishment and accounts matters,

MINISTRY OF COMMERCE AND INDUSTRY

New Delhi, thr lit April 1963

No. 13/4/63-E.Pty.—In exercise ot the powers conferred by
sub-rule (1) of rule 1SS-V of the Defence of India Rules.
1962, the Central Government is pleased to order that all
property in India, moveable and imirroveablc, belonging u>j
or held by, or managed on behalf of Mr. Liang Wei Chen,
(F, Shong Lem 8c Co.,) Shillong, shall vest in the Custodian

of Enemy Property for India.

New Delhi, the 4th April 1963

No. 22/16/62-E.Pty.—In exercise of the powers conferred
by suh-rule (1) of rule 133-U of t'he Defence of India Rules,
1962, the Central Government is pleased to authorise the
persons specified in Column 4 of the Schedule hereto annexed
to cany on the trade or business of the firms specified in
Column 2 thereof subject to such directions as may be issued
from time to time by a Controller, Deputy Controller or
Inspector of Enemy Firms appointed under the said Rules.

SCHEDULE

Sr
No.

i

i .

2 .

3-

Name of firm

2

Hauug Fat & Co.

Shanghai Fung
Shung Dyers and
Dry Cleaners.

Standard Tannery

Address

3

14/3J Chutawalla
Gullce, Calcutta,

66, Bcntinck
Street, Calcutta.

129A, South
Tangra Road,
Calcutta,

Person authorised

4

Mr. Leong Tfaung
, Khen.

Mrs. Kantfii alias
Mrs. Sung Yung
Cheng.

Mr. Huan g Pak
Chung alias
Huang Po Chung.

C. S. RAMACHANDRAN, Jt. Secy.

New Delhi, the 13th April 1903

. No. 4(Sl)Tex(C)/62.-The Government of India hereby
• direct that the following amendment be made in the Ministry
of Commerce and Industry's Resolution No- 1 (31) I ex (Q/G2,
-dated t'he 18th January, 1963.

The following may be added after Serial Number 31 in
•)hc Resolution:—

"32. Shri M. S. Ramnath, Director (Handlooms), Office
of the Textile Commissioner, Bombay—Member",

T. S. KUNCIIITHAPATHAM, Dy. Secy.

MINISTRY OF FOOD AND AGRICULTURE

(Department o£ Agriculture)

(I.C.A.R.)

New Dfllii, the WLh March 1903

No. 34(S)/G3-CDN(G).-Under Rule 2(33) (c) of the Rules
of the Indian Council of Agricultural Research, Shri
Gandhaxpanalh Shah Deo, a member of the Indian Lac Cess
•Committee, has been re-elected by that Committee as iW
leprcsentalive on the Indian Council of Agricultural Researth
for a period of three years with effect from the 12th February,
1963, or until such time as he continues to be a member of
the Indian Lac Cess Committee whichever is earlier. Under
the provisions of Rule 41(20) Shri Deo shall also be a member

of the Advisory Board of the Council for that period.
DALIP SINGH, Under Secy.

MINISTRY OF EDUCATION

New Delhi, the 5th April 1963

No. F.8-l/63-PE.4.-In partial modification of this Ministry's
Notification No. F.2S-34/60-PE.4 dated the 3rd August, 1961
regarding the reconstitution of the Central Advisory Board
of Physical Education & Recreation Shri N. K, Dans, Chief
Inspector of Physical Education, Orissa State, has been ap-
pointed a member of the Central Advisory Board of Physi-
cal Education and Recreation to represent the Government
ul Orissa vice Shri A. C, Dass, retired for the resi, of the
term of the Board expiring on 2nd August, 1964,

R. L. ANAND, Under Secy.

MINISTRY OF TRANSPORT AND COMMUNICATIONS

(Departments of Communications and Civil Aviation)

Nrtv Delhi, ihe 30i/i March J963

No, W-12(7)/59.—Whereas India is a member of the Inter-
national Telecommunication Union, Geneva a Specialized

Agency of the United Nations Organisation;

Whereas the International Telecommunication Convention
Geneva, 1959 is diawn up by the Plenipotentiary Conference
(Geneva 1959) of the International Telecommunication Union;

Whereas the said Convention has the following Administra-
tive Regulations annexed to it.

1. Telegraph Regulations.

2. Telephone Regulations.

3. Radio Regulations.

4. Additional Radio Regulations.

And whereas t'nc Government of India has ratified on the
2nd October, 1962 the International Telecommunication Con-
vention, Geneva 1959,

Now, therefore, it is for general information that the said
Administrative Regulations annexed to the said Convention
have been accepted by the Government of India with or
without reservation as shown below:—

1.

2.

3.

4.

Telegraph Regulations
(Geneva Revision, 1958).

Telephone Regulations
(Geneva Revision, 1958).

Radio Regulations,
(Geneva, 1959).

Additional Radio
Regulations (Geneva, 1959)

Accepted without reservation
on 22nd December, 1959.

Accepted with reservations
on 23rd December, 1961.

Accepted without reservation
on 8th May, 1962.

Accepted without reservation
on 8th May, 19(32.

V. V. RAO,
Dy. Wireless Advi«er.
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MINISTRY OF INFORMATION AND BROADCASTING

RESOLUTION

to Delhi, the 3rd April. 1963

No. 9(70) /59-PP.—The Government o£ India have been
considering for some time the question of undertaking the
assessment of the impact of various programineii o£ publicity
for the Five-Year Plans which is carried on through different
media of mass communication under this Ministry, The
Departments which are dealing with such publicity are the
Directorate of 1'ield Publicity, the All India Radio, the Press
Information Bureau, the Directorate of Advertising and Visual
Publiiity, the Films Division, the Publications Division, the
Photo Division and the Song and Drama Division. Public co-
operation and public opinion constitute the principal force
behind planning in any lounliy. Government have accordingly
decided to set up a Study Tcara to make a detailed study
of the impact of ihc measures taken to publicise the Plan and
to report to Government ahout steps which .should be taken
for better utilisation of the existing staff and resources. The
Team will also examine the question of the more effective
utilization of the publicity and audio-visual material produced
by the Ministry of Community Development and Co-operation
and distributed for the purpose of propagating the philosophy
and objectives of Panchayati Raj, Sahakarl Samaj and Com-
munity Development movements.

2. The Study Team will consist of the following members:—

Chaii man

(1) Shri Amar N.uli Vidyalankar, M.P., 44, Model Town,
Hoshlarpur.

Members

(2) Shri Radlia Nath Rath, Ex-Fluance Minister, Orissa,
"Gopabandhu" Bhavan, Eakshi Bazar, Cuttack-l.

(3) Shri P, Ranga Reddy, Ex-Planning and Development
Minister, Andhra Pradesh, Ciddaluru, Kurnooi Distt.
(A.P.)

(1) Shri Koliatil.il Chatuvvcdi, Zamindar's Kuucha, Etah
(UP.).

(!5) Shri S. M. Joshi, 199/4, Tilak Road, Poona-2.

Dr. A. R. Haji, Deputy Dircrior, Research and Reference
Division, Ministry o[ Information and Hroadcasling, will act
as Secretary of the Team.

3. The Terms of Reference of the Study Team will be :—

To study and report on :

(1) the Plan Publicity bciiiR carried on by different Media
Units ol the Ministry of Information and Broadcasting
and its impact On the public with a view to improv-
ing its efficiency and broadcasting* its impact, with
particular reference to the following aspect"! : —

(i) Arrangements for publicity;
Cii> Co-ordination of activities between:

(a) the different media Heads of the Ministry;
(b) the Centre and the States; and

(2) the utilization of the publicitv and audio-visual
material produced by the Government of India for
the purpose of propagating the philosophy and objec-
tive* or Panchayali Raj, Sahakari Samaj and Com-
munity Development movements :

and to recommend to the Government ways and means for
the better utilization of the publicitv programmes undertaken
by the Ministry of Information and Broadcasting and the
Ministry of Community Development and Cooperation.

4. The headquarters of the Study Team will be located in
New Delhi, C/o Ministry of Information and Broadcasting,
Government of India,

!i, The payment of travelling allowance (Including dally
allowanie) to the non-officials will be regulated in accordance
with the instructions contained in the Ministry of Finance
(Department of Expenditure)^ Office Memorandum No. 1\6(26)-
EIV/.r)9, dated the 5th September, 19fi0, as amended from
time to time.

6. The Team will evolve its own procedure,

7. The Team will commence its work as soon as possible,
and suhmit its report within a period of six months.

ORDER

Ordeml that a copy of ihe above Resolution br- published
in the Gazette of India and communicated to all Ministries
of the Government of India, the State Governments, the Plan-
ning Commission, the Prime Minister's Secretariat, the Cabinet
Secretariat, the Private and Military Secretaries to the Presi-
dent of India.

NAWAB SINGH, Secy.
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